[21 November, 2000] RAJYA SABHA

REPORT OF THE DEPARTMENT RELATED PARLIAMENTARY
STANDING COMMITTEE ON PETROLEUM AND CHEMICALS

SHRI DIPANKAR MUKHERJEE (West Bengal): Sir. | lay on
the Table a copy {in English and Hindi) of the Ninth Report of the
Standing Committee on Petroleum and Chemicals on 'Krishak Bharati
Cooperative Limited (KRIBHCO)'.

MESSAGE FROM THE LOK SABHA
The Multimodal Transportation of Goods (Amendment) Bill, 2000
SECRETARY-GENERAL: Sir, | have to report to the House

the

following message received from the Lok Sabha, signed by the
Secretary-General of the Lok Sabha:

"In accordance with the provisions of rule 120 of the Rules of
Procedure and Conduct of Business in Lok Sabha, | am
directed to inform you that Lok Sabha, at its sitting held on
the 24" November, 2000, agreed without any amendment to
the Multimodal Transportation of Goods (Amendment) Bill,
2000, which was passed by Rajya Sabha at its sitting held on
the 22" August,

2000."
MATTER RAISED WITH PERMISSION
Amending Master Plan of Delhi

SHRIMATI AMBIKA SON [ (Delhi): Sir, Delhi bandh is being
observed today and children are losing school days continuously.
Earlier, we saw violence, causing loss of lives and damage to
property. Many people were injured. | am very sorry to say that the
Minister of Urban Affairs and Employment seems to be still living in
the Delhi of 25 years ago, when he was the Lt. Governor of Delhi. He
does not seem to take into account the pressures of population
growth and the pressures of development. He is still living in that, and
that is not possible, If we raise this issue, Sir, the Minister says that
we are against the environment. If we raise an issue which is causing
a great upheaval in Delhi today, the Minister replies that we are on
the side of the violators of the law. If we raise this issue, the Minister
informs us that we are not for a beautiful Delhi. Sir, this is not true. He
has not got the copyright over making Delhi a beautiful city and
protecting the law-abiding citizens.
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Sir. he had assured us, once in this House and once in the other
House, that he would amend the Master Plan to take into account some
very reasonable demands which have been made, such as regularisation
and broad-basing the list of industries which are run as household
industries and service based industries. He makes one assurance on the
floor of the House and then, at a press conference, he says something
else.

| would say. that we too want to live in a beautiful Delhi. We too
want to bequeath a happy and beautiful Delhi to our children; but that
should not apply to only some people living in Delhi. Every citizen of Delhi
has the capacity, the power or the right to bequeath a good and beautiful
Delhi to our children. Today, when there are lakhs of people on the roads
because of unemployment, can the Minister of Urban Affairs and
Employment not take into consideration regularisation of a lot of irregular
colonies? The papers are still lying with his Ministry. Why does he not
consider regularisation of those colonies with a mixed land-use? If he
does that, for a lot of small industries, which are run in these irregular
colonies--which he is planning to regularise things would be all right. Why
does he not consider broad-basing the Master Plan? The antiquated
Master Plan says that if you are a 1 KW user of electricity, if you have six
people working, it would become a non-conforming industry. Why does he
not accede to this small request, of broad-basing this? | would also tell
him one more thing. If there are polluting industries, no one in this House
or outside would ask you for the continuation of polluting industires in the
residential areas.

Why not develop an industrial estate? Why make villages of
Bawana the dumping ground of pollution? Why not make, totally, an
industrial estate where you can take the polluting industries so that the
people living in the rural areas are not made to suffer by pollution? There
should not be any discrimination between those who are living in the
urban areas and those who are living in the rural areas.

Lastly. | would like the Minister to tell us, here and now, when is
he planning to meet the Chief Minister of Delhi, the Members of
Parliament and all others with whom he has assured a meeting. Then, we
can take up these demands, in a proper way. Keeping all of us in this kind
of limbo and in total vacuum, with no one knowing where they are going
and what they have to do. is not good for the life and health of Delhi.
Thank you.
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4} TH.U. B GAI AN (FRES ) : IR HEIG, I8 ORI AR &
<19 faeelt & Nfed oAl 7 379+t 31TaTsT IS & ol U & §3 BI, ESATA Bl
U 5 §1 59 BRI fAciariRadl Bl BTw! ddellth 81 X861 &1 SHP J1av]a
A1 3 AT BT aRUM $B VAl & b =gradrfereT 7 i e faan € 8k S9
forder &1 7T TR & Tt foham ST 8T & S Al Q9T o © T ek |
HRTST & DI ST T 7, €H BT =1 | SireT AT 8 3R =g & 947 8
3T =TT GH | SIRAT B AIMBY, 3N &1 BT ARTI U 3T BT AT
AR 9 71 81 O IRE ¥ <11 SR+ §§ B & 7, Tl o1 X8 &, Atel hY
IR & 99 W § Srod) a1 I8 o1 fh e o1 afievr o faar S qumafy
ARIGY, oY, HOR, AL IR I3 SUMI H HIF H LT UGy Hefrd 8, B 4
qITHROT BT A1fSY AT ST 8T gaTl a1l ol a<h & ARPR Bl I AT A o+
IIRT i FfIe= 7 8% AFRS B AT, HUST IR HhH BT AR faa
21 IITIROT BT 91 dF 98 B e e 7 ST 8, ISR 8, U W)y
BT GYTRYT SR YGUOT bl <=1 Bl A1 Sl 42 US &, Tbellt H &< & Y1
T 1 7T Ul diepR YU W S & ol AR €, B <Ragl il &1
forepTer 12T g1 SR NT Tdl & YA R ST BHAM & fIU I8i o 1Y) 54
BN 3MMETS] T, METe] g & AMI-T1Y ITP! SToxd del, SR g6 AR
I IOIRI B HRUTS BRA & folv ST de1 T ST faeell & 8fex iR
frepe e Tl # &1 faeell & aToiR Ryt faeell & 7781 9fep QR IR &$ IoTR
WY g1 guTaf g8iey, afe s UM &1 e 8 B3 df f59 geR 3
TSPl TR IIUT AT P 3T B aelT I AT SS VBl 8, AR B &, 9
Pl WARATH ) AT 81 b 2l 39 ART 9141 BT b & o7, 39 W)
TR I faR - @1 STo)d &1 ¥l #2301 78 led 1 Bl fd d & 741 3R
faooll & ATAS] & 1Y JSBY PBIs B B AT I§ Bl 3ffdcid T
1favl sHd! BIRTE 819 A1V fh I8 duy 9 81, =raurferdT & e &1
T 81, ST i ]ISt 7 3 iR griaror i ugfid = 81l

SHRI JIBON ROY (West Bengal): My humble submission is
this. This should not be treated as and reduced to a problem of
pollution, This is a huge displacement of industries and manpower,
The workers are being openly called as hooligans, when those
people who are calling them hooligans are themselves parasites,
living on the labour of the labourers, This is a matter which has to be
taken up politically. It is neither a legal issue, entirely, nor an
environmental issue. It is, basically, a political issue which has been
allowed to groom for decades. Sir, it is a question of lakhs of workers.
You just cannot remove them like this, at the wisdom of a court order
or a decision of the Government.

You have to talk with the political parties. You have to talk
with all to settle it. In the meantime, these workers should not be
disturbed. Sir, | drew the attention of the Hon'ble Minister but he has
not answered.

213



RAJYA SABHA [27 November. 2000]

Around 200 industries have been closed, but not even a single
worker has been compensated. Rather, they are called hooligans.
Hooligans! It is the mam headline of newspapers. Don't you fee!
ashamed of it? | am a worker. | feel my pride is injured, when | am
called a hooligan | represent those hooligans. The people who call
them hooligans are themselves parasites, living on the labour of the
labour. Something has to be done This cannot be allowed to be
perpetuated. If it is allowed. Sir. | am telling you, he will not be
successful. There will be riots tn Delhi. You will not be able to stop
them. Then, it will be the end of everything. You will not be able to
touch anything. If you reduce the problem to a matter of environment
then you are finished. The system is finished. You will not be able to
protect anybody. That is why i urge upon the Government to take a
political view of the matter and settle the things.

SHRIMATI JAYANTHI NATARAJAN (Tamil Nadu): Sir, |
would strongly support what the hon. Member, Shrimati Ambika Sohi,
has said. The Minister's stand on the environment, while seemingly
welcome and laudable, is arbitrary and completely insensitive to the
problems of thousands of people who are being displaced. Sir, there
is absolutely no rehabilitation policy in this country. We do not have a
rehabilitation policy for ordinary poor people, who don't have a voice,
when they are displaced, like in the case of huge dams, such as,
Narmada. Thousands and thousands of people are being displaced
from their homes, from their living. from their livelihood, and he is
talking about environment! The important part of environment is the
lives and livelihood of these poor people It is completely elitist and
insensitive for the Minister to act as if nobody else has a concern for
the environment, and only they have a monopoly on the concern for
environment. Let us first be concerned with the lives of these people.
That is more important than environment itself. Let him first give us
an answer to that before accusing the others of causing pollution. Far
greater pollution...f(nterruptions) Sir, it is my final sentence. They
allow a far greater pollution, like the pollution affecting the Tai Mahal,
but this kind of thing... interruptions)

MR. CHAIRMAN: | have asked the Minister.

THE MINISTER OF URBAN DEVELOPMENT AND
POVERTY ALLEVIATION (SHRI JAGMOHAN): Sir, | must first make
it very clear that the Government is neither anti-labour nor anti-
industrialists. Let it be very clear. | will...(interruptions)
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SHRI RAJU PARMAR (Guijarat): It is hundred per cent.

SHRI JAGMOHAN: Sir, they must listen to me properly. They
can't expect me again and again, t/nterruptions)

it e O iqw (STRiTe) : a9 St 7 w81 81 6! diem ST
...(TTHT)...

LIS WeRI ([FER): e "ifed 91d &-d & 2l

SHRI JAGMOHAN: They probably know what is coming.
I/nten options)

MR. CHAIRMAN: Let the Minister speak.

SHRI JAGMOHAN: Sir, first, my submission is that all that
has been stated is largely based on wrong substance, wrong facts,
wrong fundamentals and tendential repotting. No one wants to
displace anybody. The point that has been made by the Supreme
Court is that since 1996, it has been passing orders and the State
Government of Delhi has been assuring, "Yes, these orders will be
implemented, and they will be relocated. All those industries which
are illegal will be shut down. Those which are polluting will be taken
away. " So, the issue today is non-implementation of the orders, non-
implementation of assurance.,. interruptions)

SHRI JIBON ROY: The issue is different.

SHRI JAGMOHAN: | have, in my written statement, listed all
those statements and all those orders that... Interruptions)

MR. CHAIRMAN: Let him speak, interruptions) No. no. Sit
down Mr. Jibon Roy. please sit down. You have already spoken.
Now, the Mimslei has to speak. Unteiluptions) | have asked the
Minister to respond to the questions. </ntertuptions)

SHRI JAGMOHAN: These are not my orders. These are the
orders of the Supreme Court. {Interruptions)

The background which the Supreme Court is giving is, since
1996, it has been issuing orders, and despite the assurances, despite
their agieement to acquire land in Bawana. and despite saying that by
1997, this

215



RAJYA SABHA [27 November. 2000]

land will be acquired, nothing has been done. Now. the Sup'erne
Court has passed strictures on the ground that they are not doing
then job deliberately, to ensure that there is in situ regulansation of
these industries here. So, they are not legally correct in that sense, in
1990, Parliament had passed the Master Plan. ft is they who had
approved the pattern which is being followed; these were your
directions that we are following; it is your environmental law that is
being followed; it is not something that | have brought out. The issue
today is, there are 50,000 legal industries which have been properly
located. The people are working there. But this is an issue of a
different category of industries. Nevertheless, in my statement in this
August House, the other day, | had made it clear that notwithstanding
what happened in the past; notwithstanding the lapses on the part of
various authorities, | am not apportioning blame to anyone. The fact is
that, today, we are confronted with a problem because the Supreme
Court has passed an order in this regard. And today. | am saying it
that we will take all the relevant facts into account: such as. the
difficulties which the house-owners are experiencing because there
are industries underneath the houses and which are illegally set up.
So the house owners have thetr own grievances; the industries may
have their own hardships; and the labour may have its own problems.
Our job is to find a constructive and creative solution to the problem
and that iS what | am endeavouring to do. Today, newspapers are
carrying out surveys. Yesterday also, there was a survey. All of them,
nearly 87 per cent, have supported the removal of these industries
from the residential areas because the house- owners are also
claiming the same. | had mentioned it in the Lok Sabha also that there
were larger issues involved in it. What about the Fire Safety Act ? |
am asking this House: Can a residential area which is meant for a
small street pattern, where water, sewers,etc.. have been laid down
for residential purposes be converted into an industrial area
overnight? (Interruptions)

MR. CHAIRMAN: Please, let him speak.

SHRI JAGMOHAN: Can the Fire Safety Act be ignored? Can
the environmental lobby, water pollution and others be ignored?
Therefore, my submission is, we have submitted to the Supreme
Court that we are willing to redefine the cottage industries. To that
extent, we are willing to consider amendment to the Master Plan, in
fact, there are three aspects: first, we are willing to consider
amendmem to the Master Plan, to the extent of accommodating non-
polluting industries and to the extent of redefining the
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cottage industries. We are prepared to. do so, provided the Supreme
Court gives us the permission. Secondly, we are even prepared to
add more area to Bawana, Nareta and other areas. If there are more
people, then we would accommodate them there. Thirdly, | have
already said in my statement, both in the Lok Sabha and the Rajya
Sabha, that we would request the Supreme Court to give us more
time. Notwithstanding the lapses that the other authorities have
committed, we are asking the Supreme Court to give us more time.
But the point here is. the approach has to be constructive. By just
raising these issues: by making this a confrontational issue; the
problem is not going to be solved. | have said 'l am prepared to meet
anybody'. But the suggestion should be within the framework of law
and it should be acceptable to the Supreme Court also. So far as the
guestion of amending the Master Plan goes, the amendment to the
Master Plan has to be carried out within a particular framework. You
cannot amend the Master Plan in such a way that would destroy the
very purpose of planning. | will always say. interruptions)

SHRI JIBON ROY: You should call a meeting of all the
parties. interruptions)

MR. CHAIRMAN: He is prepared to meet everybody.
(Interruptions)

SHRI JAGMOHAN: So far as labour is
concerned..(Interruptions)

MR. CHArRMAN: Are you prepared to meet the Chief Minister
and othei s?

SHRI JAGMOHAN: Yes. Sir. | am prepared to meet
everybody. | have already said this.  You know, interruptions)

SHRIMATI AMBIKA SON I: It is not a question of meeting
everybody. It is a question of meeting Members of Parliament, the
Chief Minister or judges and having a proper
discussion.(Interruptions)

MR. CHAIRMAN: You should hold discussion with Members
of Parliament and others. (Interruptions)

SHRI JAGMOHAN: They have already met me, Sir. She has
also met me twice. | am prepared to meet even today.
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SHRI JIBON ROY: Why should | come when | am not
invited? I/nterruptions)

SHRI JAGMOHAN: | have already invited you. If you want,
you can also come.

SHRI JIBON ROY: We want that the matter should be settled
in a propei manner..interruptions)

~ SHRI JAGMOHAN: You are also welcome to discuss it.
t/ntc'r-uptions)

DR. BIPLAB DASGUPTA (West Bengal): Are you willing to
hold a meeting now? (Interruptions)

MR. CHAIRMAN: Let him complete.

SHRI JAGMOHAN: You are also welcome to discuss it. The
only point which :I want to make clear. Sir, relates to the questions
which were raised by Mrs. Ambika Soni about polluting industries.
She said that the industries should remain; why they are being taken
to Bawana; Bawana will become polluted: etc. No; Sir, this is not the
point. The point is, in those areas, proper industrial layouts have been
prepared, and anti-pollution devices have been installed or would be
installed. The tiasic idea is that a single Industry cannot afford to have
an anti-poiluting device because it is costly. But, if it is for a group of
industries, then it becomes economical. Sir. this is in the interests of
the industries themselves. Therefore, that is the logic tor relocating
them there. And the second point which was made is about the
labour. In fact, this is the greatest pro-labour Act in my view.
.IInterruptions)-

SHRI JIBON ROY: You come along with me and tell the
labour that this is a pro-labour Act. ..{Interruptions)... Please come
along with me. You address the labour and the industrialists together.
...interruptions)... Don't make fun that this is a pro-labour Act.
...interruptions)... Are they foolish? ...I/nterruptions)... You come along
with me and address them. ...interruptions)...

MR. CHAIRMAN: Mr. Jibon Roy, let him reply.
...(Interruptions)...
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it QR qER (A Ueen): TR HEISY, A HAl Sl & 6
Sl 9 IBIY Y & I Gl §CHY d d1 B8 T o...(FIEHM)...

SHRI JIBON ROY: | humbly request the Leader of the House
to tell us as to what is the position and intervene. ...ffrrterruptions)...

2 e TERY: q8ley, A A Sl &b AT ¥ Bl gois A
faeell @1 I8 RRURT (19T g3 & 1 o1t facel! d1 81 ART STl o &%
81 TT 21 ST 7S 1T ST 1 ISTY & S el T IR H3Al Sff 78] < T 2
ST AT B B a9T8  IATST I BIId 81 X8 & [ gedl Wl el ol gl
2 B1 AN ASPI TR TR MY T| B iR eI S BTeld 9gd SToik 8l T4}
21 3T SMTEHT BT STIoia 3 @< 81 11 g1 1 faeel! 98§l gaq fa=i 4
facell @1 I8 BTeid 81 3P B A S I 8] 31 Xe! o1 Ha | I8 A 371 W&
of} foh AR I ST ® 98 AN foha Q| &9 sads ATedH & ST aTgd
g f 98 9gd 9 Mol 59 oy SAufaffRE! & 919 a391? a8 qgd o
eI ST9 39 ARER Wi AN SxA1? oF GAY I8 91d 9 Y& &l
JAfp qgd ol I 721 el ©1 I8 91 ol § b Sefegaa ke &t
I AT SY| wd STeTT BT, I 91 37U W B9 3 6] del ol v
3y wfaf e | fireid a7 e Toee fafYy 121 garit §1 w9 3y ARex e
AT BT T T B ¥ 379 721 HEl &l I ARI I AT &7 F DI Sit
& & 3R S9! uRMIfY I7 B fh ot fieelt 49 81 T Fsdi W) 1 3
3EHT IREMT g1 AR 3+ F=ai Bl Tpol Tl ¥l U1 I8 &) $Afeiy § M
<AR&ToT =T |HTIfT wered| HAl St 1 fa faar sy e iy fifeea o
3R T SURET I By

SHRI JIBON ROY: He is adding satt to the
injury.
...interruptions)-..

MR. CHAIRMAN: Let him complete. ...interruptions)...

SHRI JAGMOHAN; | will not go into this. The only question
is, when you are short of arguments, you raise this issue. | am raising
an argument here. The argument is. it is a pro-labour Act. in the
sense that at yresent those labourers are nowhere being
accommodated by these .ji-juc'ies wmch employ them. They are just
living in some odd places. | wili very humbly invite the attention of this
very House that by this type of haphazard method, it is the poor who
suffers the most...(Interruptions)...

SHRI BRATIN SENGUPTA (West Bengal): They are
suffering because of your decisions....(/nferrup?/o/?s)...

SHRI  JAGMOHAN: Last year, in 1999, in Lal
Kuan
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...(Interruptions)...  You do not want to listen to facts.  You only
want to raise the voice....interruptions)...

SHRI JIBON ROY: You do not want to protect a single
worker. ...(Interruptions)...

MR. CHAIRMAN: Let him complete. ...Interruptions)... You
have already spoken. ...{Interruptions)...

SHRI JAGMOHAN: Sir, what | am saying is that it harms the
poor man.

Last year, in 1999, <n Lai Kuan, because of the location of a
factory in the residential area. 50 people were burnt alive. It has all
been reported.

SHRI JIBON ROY: That is why you are Kkilling
everybody. .(Interruption)...

i} TT5] IRAR: UE el W) 31T 7 FET SaT9 AT 7, TS qIa @1 B
M7 ...(AEM)... %, HA S g8t 91 Rdie B I &, BIg 78 91 o] gl
32 El...(TaEM). .

SHRI JAGMOHAN: What are you doing?

SHRI RAJU PARMAR: It is the same reply that he has given.
(Interruptions)

SNt STTHIEST: <71 31 &1 B8 ©, 3T AR 918 68 AT I, § 68

SHRI JIBON ROY: Do you agree that it is an environmental
issue or not? A population of one crore has been involved in it.

it Jg O Miaw: 3 ¥ 9HY Ricod Y84 81 3R 9 &1 989g
g97g B Bl WX, = Ul I B 9 Riead 21 Ry dig farfie g
IETI...(TTH)...

MR. CHAIRMAN. Let him complete.

220



[27 November, 2000] RAJYA SABHA

SHRI JAGMOHAN: Sir, | am saying that it is on the balance of
all considerations that a decision is taken. It is not taken considering
only one-sided picture. All issues are taken into account.

If they listen to me, what | am trying to say is that in Narela
already 50,000 plots are being developed for being given to these
poor people, and 15,000 people have already been resettled by me.
I/nterruptions)

MR. CHAIRMAN: Mr. Jibon Roy, sit down. You are not
allowing him to speak. How many times do you get up? Please sit
down. .... (Interruptions)...

Let him complete
SHRI BRATIN SENGUPTA: We have heard him.

MR. CHAIRMAN: You have not heard him. You are speaking
for yourself interruptions)

| have permitted him to speak... (interruptions)....

She has raised the issue.l asked him to intervene,
(Interruptions)...

That is why he is speaking .i/nterruptions)....

it %" Oy T 319 3Tl SR &1 feel & &9 7121 82 &9 far
81 & faeell Y, g4 fora 781 & AoIgRI H17 ..(FaHm)...

MR. CHAIRMAN: Nothing will go on record. What Mr. Jibon
Roy says will not go on record....Interruptions)....

Let him complete.

SHRI JAGMOHAN. What is being done is that not only
relocation of industries. As per their own agreement of all parties
concerned, since 1996, only that thing is being implemented, it is now
being implemented in a more liberal way, in the sense that | am
providing for labour what nobody had earlier provided.

Fifteen per cent of land is being reserved for resettlement
purposes. None of these gentlemen has gone to Narela. | have
developed it during the last two months. | can tell you that none of
them has gone there. Had they gone there, they would not have
raised this. Sir, | have gone there six times. | can tell you that the
area has been developed. An organized layout is there. Water is
there. Electricity is there. Power is there. Individual plots have been
given to 15.000 persons. They can see
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that. Not only that, but they have also been provided the HUDCO
loans. We have taken the Technology Centres there. It is a transfer of
technology that has taken place. We have even built schools,
spending Rs.6 crores. | have sanctioned Rs.6 crores. Show me any
school that has been built for the poor labour in any area during the
last ten to fifteen years. What are the facts? You should not teach
mathematics. These are the facts. Come with me. | will show these
things to you.

Dr. Karan Singhji was making his speech on that day. | have
got great respect for him. If that speech is now shown to international
fora where he really goes, there will be a tremendous contradiction
between the two.

They say that we take a political issue and not an
environmental issue. The Environment Act was passed by this hon.
House, not by me, taking into consideration the political issue, the
environmental issue as well as the human issue....interruptions)...

| have made this clear in my written statement. It can be
read.

MR. CHAIRMAN: Now. Special Mentions. Dr. M.N.Das.

SHRIMATI AMBIKA SONI: Mr. Chairman, Sir, | asked the
Minister a couple of simple questions. One was the issue of
regularisation of many irregular colonies, which is pending with his
Ministry. When he regularises them, would he be willing to give a
mixed land-used certificate in respect of small industries which are
non-polluting, in a way. non-performing?

SHRI JAGMOHAN: | hope the hon. Member is referring to
the unauthorised residential colonies. This issue is pending in the
Delhi High Court. The High Court had asked for the views of the
Union Government. We have already submitted these views, after the
Cabinet took a decision. | hope, she must have read about it in the
newspaper. It has ail appeared in the newspaper, not once, but a
number of times...interruptions)...

MR. CHAIRMAN: Now, Dr. M.N. Das. Special Mentions.
,-(Interruptions)... Special Mentions. ...f/nterruptions)... Nothing will go
on record. ...Interruptions)... Nothing will go on record.
..Interruptions)... Nothing will go on record. ...interruptions)... Nothing
will go on record. Special Mentions. Dr. M.N. Das.
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SPECIAL MENTIONS

Taliban's Demand for Return of Koh-i-noor Diamond from Britain

DR.M.N. DAS (Orissa): Mr. Chairman, Sir, | am thankful to
you for giving your kind permission to raise a Special Mention on an
insignificant matter. When the whole House is agitated over a burning
issue of the day..

MR. CHAIRMAN: Are you speaking on your Special Mention
or not?

DR. M.N. DAS: No, Sir. | feel very sorry that | have to speak
something which is rather irrelevant.

MR. CHAIRMAN: You don't want to speak?

DR. M.N. DAS: | am speaking. Since you have already.
..(Interruptions)...

MR. CHAIRMAN: You see, | have taken up Special
Mentions.

DR.M.N. DAS: | am just reading the text.

MR. CHAIRMAN: That is all right.

DR.M.N. DAS: First. | say..

MR. CHAIRMAN: Don't say, "first". You read out your
Special Mention

DR. M.N. DAS: Sir, my Special Mention pertains to the
Taliban's demand for return of the Kohinoor diamond from Britain,
which was taken
away from India.

It is a well-known fact that the world-famous Kohinoor
diamond belonged to India from time immemorial, though it passed
under different names at different times. In the middle ages, it was
Sultan Alauddin Khilji who took it away from the Hindu King of Malwa.
But the Hindu Raja of Gwalior got it back. With the Mughal invasion,
Badshah Babar acquired it; and till the decline of his dynasty, it was
preserved by his successors as their preciousmost gem. In the year
1739, the Persian invader, Nadir Shah, took away the diamond by
trick from the defeated Mughal Emperor, Mohammad Shah. Nadir
Shah gave the diamond a new name, that is, Kohinoor or the
Mountain of Light. After Nadir's death, the King of Kabul captured the
diamond. But it was Maharaja Ranjit Singh of Punjab who finally took
possession of the Kohinoor from the Afghans. When the British
conquered Punjab, they acquired it from King Dilip Singh, son of
Maharaja Ranjit Singh. The Governor-General of the time sent it
forthwith to Oueen Victoria; and till now the diamond is in Britain.
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